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vants, but  in the  interests of  the 
Government administration itself.

Shri PuimcM>se: May I seek a clari
fication?

Mr.  Deputy-Speaker:  Sufficient

clarification has been given,

Shri Puimoose: Has the hon. Minis
ter information with him  to show 
. what percentage of the money is go
ing to be  spent on housing  of the 
lower grades of officers?

Shri Datar:  I have got a long list.
I do  not like to tire the  House by 
givinig all that.  I shall mention to 
the hon. Member..........

Mr.  Depaty-Speaker:  All  those

items need not be given:  What share 
or percentage of the money  is going 
to be spent for class IV officers?

Shri Datar: More than half of  the 
amount is being spent—I am giving it 
generally so far as constables, head 
constables and others are concerned.

Mr. Depnty-Speaker:  I think  no
hon. Member ha:» any objection to ajl 
these cut motions being put togel>ioT*.
I shall now put all the cut motions 
to the vote of the House.

All the cut motions were negatived.

Mr. Depaty-Speak̂:  The  ques

tion is:

“That the separate supplemen
tary  sums  not  exceeding  the 
amounts  shown  in  the  third 
colurim of the Order  Paper be 
granted to the President out of 
the  Consolidated  Fimd of  the 
State of  Travancore-Cochin  to 
defray the  charges which  will 
come in course of payment during 
the year ending the 31st day of 
March, 1957,  in respect  of the 
following  Demands entered  in 
the second column thereof:

Demands  Nos.  XIX,  XXV  and 

X3PCVn.”

The motion was adopted.  ^

[The motions for Demands for i’up- 
plementary  Grants  which  were 
adopted by the Lok Sabha are re

produced below.—Ed.]

Demand No. XIX—Pubuc Health^

‘That a supplementary sum not 
exceeding Rs.  19,000 be granted 
to the President out of the Con
solidated  Fund of the  State of 
Travancore-Cochin to defray the 
charges  which  will  come  in 
course  of payment  during  the 
year  ending  the 31st  day  of 
March, 1957, in respect of ‘pub

lic Health’.”

Demand No.  XXV—Labour and- 
Miscellaneous

‘That a supplementary sum not 
exceeding Rs. 11,12,000 be grant
ed to  the President out  of the 
Consolidated Fund of the State of 
Travancore-Cochin to defray the 

charges  which  will  come  in 
course of  payment  during the 
year  ending  the 31st  day  of 

March,  1957, in respect of 
bour and Miscellaneous’.”

Demand No. XXXVII—Capital out
lay on Civil Works

“That a supplementary sum not 
exceeding Rs. 100 be granted ta 

•  the President out* of the Consoli
dated Fund of the State of Tra
vancore-Cochin  to  defray  the 
charges  which  will  come  in 
CQUise  of payment  during  the 
year  ending  the 31st  day  of 
March, 1957, in respect of ‘Capi
tal outlay on Civil Works’.”

STANDARDS  OF WEIGHTS  AND 
MEASURES BILL 

The Mnister of Consumer  Indus
tries  (Shri Kaimngo):  Sir, the mo
tion for referring the  to estab
lish standards of weigh®̂ ând mea
sures based on the metî system ta 
a Joint Committee consisting of Mem
bers of both the Houses was moved
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formally and I have the privilege of 
commending the motion to the House

I believe the matter has been dis
cussed on various occasions and I dp 
not have much to say on it.  As ear
ly as 1955, this House accepted a Re
solution moved by Shri Achuthan to 
the effect that “this House is of opi- ' 
nion that  the  Government  should 
take necessary steps to introduce uni
form weights and measures through
out the country based on- the metric 
system.”  In obedience to the Reso
lution which has  been accepted by 
the House, Government  have taken 
certain steps which I  will mention. 
One of the  most  important steps 
which is  necessary is to  lay down 
standards on the metric system. Par
liament, according to the Consi itution, 

has the right to lay down the stand
ards.  Their application and supervi
sion  will be in  the hando of  the; 
States.  But I  beg to  submit that 
until and unless the standard is laid 
down by legislation, it is difiicult for 
other steps to be taken.  To that ex
tent  I need not  detain the  House 
much longer in submitting arguments 

which are already in the records of 
the debates of the  House.  I would 
merely submit  that the  placing of 
this particular  Bill in . the statute- 
book is only  the beginning  of the 
work which Parliament has directed . 

the Government to undertake.

I see that  there are  motions for 
referring the Bill for circulation to 
elicit public opinion.  I very humbly 
submit that there is no necessity for 
it as such.  The matter has been dis

cussed, of course fitfully, for almost 
one hundred years.  As a matter of 
fact, in 1870 legislation incorporating 
the metric system as the standard of 
weights and measures in this country 
was passed and was on the statute- 
book till it was repealed in 1939 or 
so, but lately the  matter has been 
discussed very widely  in the press 
and in otlî related spheres and th? 
Planning (̂ mmission have given am
ple thought to it.  A  memorandum 
recording aU the  ̂steps and discus

sions on the subject has been circu
lated to the Members of this House 
and the other House as well.  There
fore, I  do not  want to  cover  the 
ground which has  been covered al

ready.

I merely mention that we envisage 
a transition period  which certainly 
is going to be a difficult period be
cause any change in the status quo 
is certainly not pleasant.  The period 
of changeover is expected to be bet
ween ten and fifteen years, and it ̂ v:ll 
be a phased  programme.  The pro
gramme when it is to be undertaken 
will be placed before the House as 
and when necessary to ask for legis
lative powers or funds.  Suffice it to 
say at the  moment that  there is & 
special administrative committee ap
pointed by the Government of India 
to work out' the different steps that 
are necessary.

I may mention in this connection 
that all the State Governments and 
all the commercial bodies have been 
consulted and without exception their 
views have been in support  of the 
programme, that is, the decision of 
the Government that  the standards 
of weights and measures should be 
based upon ê metric system.  Apart 
from providing the standards which 
should be obtained from internation
al organisations  and  duplicated in 
the mints, ample )̂rovision has got to 
be made for the  supply of the re
quired weights and measures as and 
when the  programme  gathers mo
mentum.

In Connection with the Bill which 
the House has passed regarding coi
nage and currency, this matter has 
also been debated and as it was men
tioned during the debate in connec
tion with the resolution of Shri Achu
than,  the  first  step,  that  is  the 
changeover to the decimal system in 
currency and coinage has  been al
ready approved and will  come into 
operation within a teyr months.  To 
bring it into line it is certainly neces
sary that the weights and measures 
should also follow suit ^
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It is a fact that today we have 
multiplicity of weights and me'̂sures. 
Competent authorities like  the Na
tional Sample Survey have recorded 
as many as 143 different systems of 
measurements and  weights,  150 of 

volume and 160 of land areas. None 
of the existing systems, is possible of 
adoption  as  sUch throughout  the 
country apart from the fact that none 
of them is reasonably scientific, it is 

also an established fact that the met
ric system is the only scientific sys
tem and has been adopted by almost 
all the countries of the world, and it 
is  particularly  necessary that  we 
should adopt it as quickly as possible 
so that we can avoid those conditions 
under which one of the major coun
tries, that  is the  United Kingdom, 
finds it difficult to  change over.  It 
will be interesting to  know, and it 
has-been  mentioned in  this House 
also, that commissions in the United 
Kingdom have  suggested the adop
tion of the  metric system,  but the 
very fact that they did not take the 
step early enough is a handicap to 
them, because a large amount of in- 

diistrial  equipment and  machinery 
has got to be.changed over, bv’.t the 
fact remains that competent commis
sions in the United  Kingdom have 
suggested the changeover.  Therefore 
it is specially necessary that when we 
are embarking upon  the first phase 
of industrialisation in  our country, 
we should have the changeover soon 
enough so that we may not face the 
handicap which is  certainly  likely 
when we have to change over from 
one to the other.  Apart from it, when 
the standards,  that is  weights and 
measures of volume,  lineal, square, 

liquid  and all  the rest  of it,  are 
streamlined on one system and with 
the adopted system of . decimals in 
oiir country, calculations  would be
come much easier.  Personally I am 
attracted to  the idea  inasmuch as 
arithmetic for the  younger genera
tion will be much more simplified.  ‘

Sometimes it has been said that in 
a vast country like this any change 
will be difficult and will be resisted 
because  the so-«alled illiterate  ar-d

backward people will find themselves 
in difficulty.  I  beg to  submit tot 
the people who are said to be illi
terate, backward and so or. ar̂ far 
from that condition.  They are the 

most intelligent people you can come 
across.  It is within the knowledge of 

the Members of the" House that for 
land  measurements,  the  acre-cent. 

system has now become an accepted 

standard in  our country,  and this 
changeover took place  without any 
conscious programme for  its accep
tance.  So, I have not the least doubt 
that provided it is explained properly, 
'and the programme is phased, sc tb;jt 
there will  be the  least dislocation, 
the new standards  will be adopted 
much earlier than we can imagine.

The Bill, as presented to the House, 
merely lays down the standards and 
also the provisions for the transition
al period, besides some enabling pro
visions which are necessary for mak
ing the changeover.

In this connection, I  might men
tion that after very careful considera
tion, the committee which has been 
constituted by Government has come 
to the conclusion that the nomencla
ture should be the international no
menclature.  It has got the approval 
of competent  organisations like the 
Board of Terminology of the Educa
tion Ministry, and also a special sub
committee of the committee.

To say' that any  of the existing 
terms should  be adopted  and new 
values given to them will create more 
confusion.  In any  case,  the inter
national terminology is very simple, 
and easy to pronounce.  Just as the 
acre has become a current  term in 

our country, I hope, the new nomen
clature also will become current, for 
it is easy to understand, easy to re
member, and easy to separate.

Therefore, I submit  that the mo
tion which I have moved may be ac
cepted.  In any case, the Joint Com
mittee which consists of 30 Members 
from  this House  and 15 from  the 
other House wiirhave an opportimity 
of vetting it, and I hope  that after 
passmg the Joint  Committee stage,
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the Bill will be improved when and 

where it is necessary.

Mr. Deputy-Speaker: Motion  mo

ved:
f

“That the Bill  to  t̂ablish 

standards of weights and  mea
sures based on the metric sy?tem 

be referred to a Joint Committee 

of the Houses consisting of  45 
Members; 30 from  this  House, 

namely. Shri R. D. Misra,  Shri 
P. T. Thanu Pillai, Shri Bhagwat 
Jha ‘Azad’, Shrimati Ammu Swa- 
minadhan, Shri M.  Muthukrish- 

nan, Shri U. R. Bogawat,  Shri 
Akbar Chavda, Shri ,'M; B. Vaish- 

ya, Shri Ganpati Ram, Shri Sun

der Lall, Shri A. R. Sewal, Shri 
Khub Chand 'Sodhia, Shri S. R. 

Telkikar, Shri Bhagu Nandu Mal- 
via,  Shri Balwant Sinha Mehta, 

Sardar T- S. Akarpuri, Shri C. R. 
Dasappa, Shri L. J. Singh, Shri 
K.  T.  Achuthan,  Shri Kamal 
Krishna Das,  Shri Birendran̂th 

Katham,  Shri  Bhawani  Singh, 

Shri N. R. M. Swamy, Shri Bad- 
dam. Yella Reddy, Shri H. N. Mu- 
kerjee, Shri M. S. Gurupadaswa- . 

my, Shri R. N. Singh, Shri Nand 
I.al Sharma, Shri Kailash  Pati 

Sinha and Shri Nityanand Kan- 

ungo  •

and 15 members from Rajya Sabha;

that in order to constitute a sitting 

of the Joint Committee the quorum 

shall be one-third of the total num
ber of members of the Joint Com

mittee;

that the Committee shall make a 

report to this House  by  the  20th 

November, 1956; .

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees will apply 

with such variations and  modifica
tions as the Speaker may make; and

that this House  recommends  to 
Bajya  Sabha that Rajya Sabha do 
join the said Joint Committee  ând 

ĉommunicate to this House the names

of members to  be  appointed  by 

Rajya Sabha to the Joint Committea/*

There are some amendments to this 
motion.  One of' them is in the name 

of Shri K. C. Sodhia.  Does the hon. 

Member intsnd to move it?

Shri K. C. Sodhia (Sagar): Yes.

Shri K. K. Basu (Diamond  Har

bour): He is a Member of the Joint 
Committee, How can he move it?

Shri Ramachandra Reddy (Nellore):
I have also given notice of a similar 

amendment.

Mr. Deinity-Speaker: Does the hon. 
Member intend to move his amend

ment?

Shri Ramachandra Reddi: Yes.

Mr.  Depaty-Speaker: But  dates«

have not been specified in both the 
amendments.  By what time do  the 

hon. Members  want  that  opinion 

should be elicited?

Shri K. K. Basu: Not in this Par
liament.

Shri Kamath (Hoshangabad): That 
may be stated,,when the hon. Mem
ber moves his motion.

Mr. Deputy-Speaker: I want*  to 

know  the dates, so that the House 

might have a discussion on the ori
ginal motion as well as the amend
ments thereto.

Now, the tirAe allotted tor this is 
3 hours___

Shri K. C. Sodhia: I would like to 
suggest 31st December, 1956 as  the 
date.

Some Hon. Members: Too long. 

Shri Kamath: On a point of order. 

Is it open to a Member of a  Joint 
Committee or a Select Committee to 
ask for circulation of a BUI, after he 
has accepted a seat on the Joint Com

mittee or the Select Committee  on 
that Bill?  Is that in order?

Mr. Deputy-Speaker: Let the hon. 

Member make the motion and then 
I shall see .
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Shri Ramachandra Reddi: I am not

in the Joint Committee, at any rate. 

Tha date I would  suggest  is  1st 

January 1957.

Shri Kamath: That is New Year’s 

day.  Anyhow, not before this Par

liament.

Mr. Depuitŷ Speaker:  Shri K.  C.

Sodhia has accepted his inclusion in 

the Joint Committee.  Therefore, he 

cannot make his motion now.

ĥri K. C. Sodhia: I would like to 

move my amendment rather than sit 

on the Joint Committee.

Mr. Depaty-Speaker: That is not a 

choice that is left to me to put to 
the hon. Member.  When the  hon. 
Member’s name was read out in the 
original motion, some days ago, he 

»ought to have objected to it.  But 
he has accepted the inclusion.  If he 

wants to resign now, that is a diffe

rent matter.

Anyhow, Shri Ramachandra Reddi’s 

amendment does stand, and  is  in 

orte*.

Sl»i K. C. Sodhia: I am not against 
the principle of the Bill, and there

fore, I think I need not resign from 

the Joint Committee.  But I can press 
my motion for circulation for eliciting 
public opinion.

Pandit Thakur Da> Bharfirava (Gur- 

gaon): May I submit that there is no 

inconsistency in pressing the motion 
for  circulation  and  accepting  the 
membership of the Joint Committee? 

After all, a person who accepts the 
inclusion of his name as a Member 

may only be said to have been com
mitted to the principle of the  Bill. 

But a person who gives notice of a 
motion for  circulation  may  or may 
not be committed or he may accept 
the commitment, so far as the prin- 
pl 3 of the Bill is concerned.  But he 
, is not barred from giving that motion. 
I can understand that in the case of 
a Member who is a Member of a Se

lect Committee, there may be a bar 
against his speaking, by  convention. 

But so far as this matter is concerned

also, the Chair has been pleased to 

waive it many a time.

Therefore, my submission is  that 

the mere fact  that a Member  has 

given a motion for circulation does 
not debar him from being a Mem

ber of the Select Committee or the 
Joint Committee.  I do  not  know 

whether the hon. Member Shri K. C. 

Sodhia had accepted the  member
ship of the Joint Committee,  before 

his name was read out, because  we 

find that usually, Government put in 
the names without  consulting  the 
Members.  The hon. Member is even 

prepared to forego the right of  his 
being a Member on the Joint Com
mittee, and he wants to give his rea
sons why this Bill should be circulat
ed.  The mere fact that his name has 

been given by Government or  the 

Government whip does not mean that 
he has been consulted  an̂  he has 
accepted the membership.  When the 
hon. Mamber himself says that he did 
not accept it, there is no reason  to 
think that he was asked.

Shri Kanung'o: He has not said so.

Sardar A. S. Saigal (Bilaspur): He 
has already expressed his view.  ^

Mr. Deputy-Speaker: Pandit Thakur 
Das  Bhargava  has  said  that  that 

matter is a different one, namely that 
when a Member is put on the  Select 
Committee, he is  not  allowed  to 
Speak.

I  also observe that that is quite dis
tinct from the present  position.  A 

Member is included in the  Joint Com
mittee. That is one Motion. Then there 

is a Motion for circulation for elicit
ing public opinion. That is quite a dis
tinct one.  He can choose one, not 
both.  When his name was included 
in the Joint Committee, he ought to 

have objected.  He has that  choice 
even now.  He may withdraw from 
the Joint Committee and move  his 
Motion for circulation for  eliciting 
public opinion.  But when he accepts * 
to work on the Committee, he should 
not have the option to move a diffe
rent Motion also at the same time. 

Therefore, unless he withdraws from
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the Joint Committee and  expresses 
his intention to move his Motion,  I 

cannot allow him to move his Motion. 
He cannot have both.  He  should 
<iioose one.  If he withdraws from 
the Committee, I can allow him  to 

move his Motion.  Otherwise, he  is 
at perfect liberty to speak'when Shri 
Ramachandra  Reddi’s  Motion  is 
moved.  If he wants to speak only, 

he will have that choice of speaking.

Patidit  Thakur  Das  Bhargava:
May I respectfully point out  that the 
Mover of a Bill, in ordinary  cases, 

first of all moves a Motion in this 
House that the Bill be circulated for 
eliciting public opinion?  Afterwards, 
he himself may make a motion  for 
reference to a Select Committee. Then 
afterwards, he himself may  move 
that the* Bill be taken into considera
tion.  So these two motions,  refe
rence to a Joint Committee and cir
culation for eliciting public opinion, 
are not inconsistent with each other. 
As a matter of fact, the same Mem
ber who moves one Motion may also 

move the other Motion.

My submission is that even if he 

moves this Motion, he ought not to 
b̂ debarred from being a Member of 

the Committee, because after all, in 
both cases, the person may be com
mitted to the principle of the Bill.  I 
may accept the principle and yet  I 
may want that public opinion may be 
elicited.  There is  nothing  wrong 
about it.  ^

Mr.  Deputy-Speaker:  These  are
two different things so far as I can 
see.  If the same Member moves  a 
Motion for eliciting public  opinion 
and subsequently for reference  to 

Select  Committee,  there are ̂two 
different  stages  at  different 
times.  Now, ‘  at  one  and  the 

same  time, he cannot have  both. 
He has to choose one.  I have said 
that already.  I differ from  Pandit 
Thakur Das  Bhargava in this res-, 
pect. ‘

So may I know whether Shri K. C. 
Sodhia elects to move his Motion by

withdrawing from the Joint 

mittee?—I find he does not.

46 3 0

Com-

Th«n there was a reference  made 
by Pandit Thukar Das Bhargava that 
when the hon. Minister moved that 

Motion, it was not to be presumed 
that every Member had  'given his 
consent.  That is exactly  what  I 

mean to say. It is presumed' that he 
has given his consent.  When his 

name was read out, he ought to have 
vgot up and said that his consent had 
not been taken-  So when a Motion 
is moved, it is presumed that every 

Member has given  his  consent. Jf 
the hon. Minister moves that Motion 
on that assumption, certainly we haye 
to accept it,  unless the  Member 
whose name is included, declares his 
intention not to join the Committee. 
Therefore, that assumption  also  is 
there.  In view of the fact that Shri 
K. C. Sodhia has not expressed  his 
intention to withdraw from the Com
mittee, his Motion cannot be moved.

Now Shri B, Ramachandra  Reddi 

may move his Moticm and then dis
cussion will proceed both on the rai- 
ginal Motion and on his Motion.

Shri Ramachandra Reddi:
to move:

beg

“That the Bill be circulated for 
the purpose of eliciting  public 
opinion  thereon by the 1st of 
January 1957”.

This is a measure which seems to 
be fraught with many dangers rather 
tiian be of help at the present junc
ture.  The House expected that  the 

hon.  Minister who has moved  this 
Motion would have been able to give 
us a clearer conception of the future 

difficulties in implementing this Act, 
also the time within which it could 
be adopted not only  by the  Central 
CJovemment but also by the Stetes.  I 
could see that there are several diffi
culties  in  implementing  this  Act. 
'nie Government must have envisag
ed these difficulties not from  tiie 
Central Government  ‘point of view 
alone but also from the State Gov
ernments’ point of view.
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We have been told by the Minister 

that the States hav& been consulted 
in this matter and that they  have 

given a favourable opinion.  If that 
was so, the House could have  been 

furnished with the opinions that have 
been gjven by  the  States, and the 

way in which Ihey had looked at the 
prdblem and the way they wanted to 
solve the problem, once the Act was 

passed.  Nothing of that sort has been 
done.

It has also been mentioned that the 

trades have been consulted and their 
reactions also are favourable.  But 
my information is that the  trades 
have not been very favourable to this 
measure, and they have  registered 
their  difference of  opinion on this 
subject—I only wish to be corrected 
if I am wrong.  As I understand, the 
trades have not been very happy over 
this change-over so  suddenly  and 
with so many difficulties  seen  by 
them.

Taking first the viewpoint of  the 
States,  I  wish to  enquire  what 
amount of money each State woidd 
have to spend to implement this Act 
within a particular period.  As it is, 

with regard to the record of rights 
of landed property, we have the links 
and acres and so on.  When  these 
measurements  are  converted  into 
metres and so many other  things 
mentioned in the Bill, what would be 
the amount of effort that should be 
put forth by the Government in edu
cating all the people in the villages 
to see that the record of rights  is 
correct up to the standards specified? 
This will create a lot of difficulty for 
village officers to keep records in good 

condition, according to the measures 
envisaged in this Bill.  This  would 
necessitate  training  and  refresher 

courses for all these village  officers. 
Otherwise, it wiU  not  effectively 
work and the result will be  chaos ' 
created in that sector which is  the 
main source of rev«iue in the States. 

S.57 P.ML

[Shri Barman in the Chair'] 

School children  are  now  taught 
arithmetic with reference to rupees.

annas and pies, pounds and shillings 
and lbs. and ounces.  The  whole 
thing has now to be changed over. 

The children must be  taught from' 
now onwards how to adopt the  new 
weights and measures.  Not only this. 

The existing students in the upper 

classes have to be equipped with this 
knowledge.  Further,  the  teachers 
themselves have to be trained in this 
particular matter.  Otherwise, what
ever they are now teaching wiU  be 
continued and whatever is  ' taught 

will not be useful after a few years 
imder this Act

It  is,  therefore,  very  doubtful 
whether the time-limit that has been 
placed in clause 1 is really sufficient 
or not  This shall come into force 
on such date, not being later than 

ten years from the  passing of this 
Act.  This is a very short time  and 
it will be very difficult to develop 
everything by that time.  Even today 
in rural parts, though rupees, annas 
and pies and lbs. and ounces are in 
vogue, there are certain areas which 
wiU not recognise the necessity for 
the tables that are now in existence 
all over the world.  That is the back
wardness of education in the country, 

and when these are the  difficulties 
in the early adoption of these mea
sures, it will be very imwise to fix 
the time-limit as not  later than 10 
years.  It will be very  difficult  to 

undertake the preparatory work  and 
see that it is done withî ten years. 
The new system cannot Be sucessful- 
ly worked without the co-operation 
of the people; and imposition is not 
the best way of obtaining such co
operation.  It is difficult,  therefore, 
at this stage, to forecast the  period 
thâ will be necessary for the smooth 
chamgeover and I therefore urge that 
the stipulated period rfiight be relax
ed considerably.

4 P.M. .

Then, I am not very sure whether 
the State  Governments  took  this 
matter very seriously for the simple 

reason that if they had looked  at the 
matter seriously and sincerely  they 
must have found a number of diffi
culties in implementing this.  They
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probably thought that this is one of 
those ideals which the Central Gov
ernment aims at and as such  they 
need not worry themselves just at 

tiiis time with the question of imple- 
mentatin as expeditiously as the Cen

tral Government requires.

All works are being done accord
ing to the existing  schedules.  We 
have got the inches, feet, yards, miles 
and so on.  We are going to convert 

all these things  into  metres  and 
several other things.  All our works 

are being executed based upon  the 
existing measurements  and  calcula
tions and if the new measurements 
are going to be adopted it wiU take 
a very long time for the P. W. D. or 

any other Depzirtment to equip them
selves with the knowledge and  the 
correct method of calculation accord

ing to the new system and make the 
work perfect.  I doubt very  much 
whether this system will work  as 
expeditiously as it is expected in the 
matter of development of our  own 

resources, the  development of our 
building constructions and the execu
tion of our projects and so on and so 
forth.  That is  another  sector 
where  the  difficulty  will  cer
tainly be felt.

Whether within these 10 years imi- 
formity can be achieved in the mat
ter of adoption of these new weights 
and measures is  doubtful and how 
many years it is likely to take,  we 
cannot easily say at this stage.  Our 
entire equipment is in terms of the 
present  measures and if the entire 
enquipment has to be utilised correct
ly and also msinufactured correctly, it 
will take a very long time for us to 

change the specifications and adopt 
new specifications and turn out work 
in the best way.  Therefore, it  is 
very  necessary  that the  mntter 

should be once again taken over  to 
the State Governments and the trad
es and their reactions taken so tliat 
êre might be no difficulty in  the 

p̂lementation of this Act, whether 
it is within 10 years or even 20 years.

Recently you  know that a sub- 
conmiittee on nomenclatures has been
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set up and I am told there is a con
siderable  difference  of  opinion, 
whether the ̂ international  termino

logy should  be adopted  in toto  or 
whether  equivalents  should  be 
used.  It has been a matter of great 
discussion there.  I am told that non

official opinion  was  in  favour  of 
adopting Hindi names. Whether we 
are going to  change  tiiese  foreign 

names into Hindi names  and what 

time it is likely to take is  another 
matter which requires deeper atten

tion and consideration.

I, therefore, suggest without going 

" into the merits of the Bill itself that 
the matter be postponed until  the 
State Governments give their opini- 

‘ ons about the utility of a mê ure 
like this and about the time within 
which they WiU be able to imple
ment.  It is not merely a question of 

passing this Bill and not realising the 
effect of it tiirough the State Govern
ments which-have really to workout 

this.

These two institutions, namely, the 
State Governments and the trades in 
general would have to be consulted/ 
more deeply  and  their  reactiô 
taken.  And, naturally, it will take
3 to 4 months to obtain them.  It will 
also be necessary for the  Central 
Government to invite the representa

tives of the State Governments and 
discuss with them the various aspects 

of this Bill and find out their actual 
reaction before  they proceed  with 
this Bill.  After all, 4 months’ time is 
not a very long time and there is a 
period of 10 years given here for the 
final implementation, or  rather  for
the completion of the implementation 

of the Act. Nothing is going to be lost 
within these 4 months.  I therefore 
urge upon  the Gk)vemment—rather 
request  the  Government—̂to  avoid 
future difficulties and troubles and to 
have a closer consultation with  the
State  Grovemments  and  also  the
trades and then  only  bring  in a 
measure like this for the  acceptance 
of this House.

I, therefore, request that the House 
do concede that this Bill might  be



4̂ 35
Standards of  27 AUGUST  \956 Weights and

Measures Bill
4636

[Shri Ramachandra Reddi]

circulated for eliciting public opinion  ' 

before the 1st January;' 1̂57.

Mr. Chairman:  Amendment  mov

ed:

‘That the Bill be circulated for 

the purpose of eliciting  public 

opinion  thereon  the 1st  of 

January, 1957.”
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 ̂  ̂  TT  ĉit̂   ̂̂  

t ̂rh:  f?n̂   ̂  ^ îKK
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Shri N. B.  Chowdhury  (Ghatal): 
Sir, when the non-official Resolution 

on the introduction of metric system 
was brought before this House  by 
Shri Achuthan, I supported it subject 
to the amendment that the  system 

should be introduced by a  phased 
programme.  The hon. Minister stat
ed that the Government accepted the 
spirit of that amendment and that 
they would certainly have a phased 
programme.  After that, when  the 
decimal coinage Bill came before the 
House, that was also supported  by 
us.  So, we certainly wish this Bill 
complete success.  Why should there 
be hesitancy and opposition in cer
tain quarters, opposition by Shri Sod- 
hia and Shri Reddi?  As far back as 
1940,  the commercial sub-committee 
of the National Planning Committee 
recommended the  introduction  of 
metric system in India.  If we look 
into the history of this matter, we find 
that the Royal Commission and vari
ous other committees also recommen
ded the same. The Minister had al
ready referred to 1870 Act which be
. came a dead letter because it could 
not be enforced throughout India. So, 
this is not new or something alien to 
India.  The scale of arithmetical no
tation which is imiveîly  adopted 
hy civilised nati<ms is something in

vented in India.  The  bewildenng 
variety of  weights and  measures 
which  we  find  in  India  to
day certainly make it rather impera

tive to adopt this system.  We  are 
launching upon a programme of ra

pid industrialisation and so we should 
adopt this scientific and internation
ally recognised  system.  I  do not 

understand the hesitancy and oppo
sition.

It is not so much  because  what 
the Prime Minister lias stated  in the 
forward to the Memorandum on  ihe 
Introduction  of  Metric  System  in 
India by Pitamhar Pant wherein  he 
says: .

*‘We are, on the whole, a eon- 
seivative  coimtry and it is not 
very easy to  change  old-estab
lished customs.*

Shri Kamath:  Sir,  When  the

Prime Minister is here, we must have 
a quorum.

Mr. Chairman:  The bell is  being 
rung—̂now there is quorum.

Shri N. a Cbowdhnry:  It is diffi
cult not so much because what  the 
Prime Minister has said, but because 
there is no universal education in the 

country.  Had the Government taken 
article 45 of the  Constitution very 
seriously  and  provided  adequate 
organisation and finances, this diffi
culty would not have arisen and to
day, we would not have been faced 
with the opposition of Shri Reddy or 
Shri Sodhia.  It is because of the illi
teracy and the lack of education faci
lities in the country that we are he- 
sit̂iting to  introduce this  system. 
Otherwise, this is a system which has 
been  accepted by  moref̂ an  two- 
thirds of humanity.  In tibe  State
ment of Objects and Reasons,  it is 
stated that more than seventy coun
tries have adopted it.  The important 
countries that have not yet introduc
ed this system in all spheres of their 
activities are the U.S.A., U.K.  and 
countries  in  the  Commonwealth. 
Even there, this system  has  been 
adopted partly so far as scientific cal-
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aUy recognised scientific system  in 
this country.  There is no difference 
of opinion so far as the question of 

standardisation is concerned.  Every
body agrees that weights aad mea

sures should be  standardised.  The 
only question is whether we should 
adopt this metric system, thi.s scienti
fic system,  this  internationally re
cognised system, or the pound  and 
foot system which we have accepted, 
or any other indigenous system. That 
is the only point to be  considered 
here.

So far as the indigenous .system is 
concerned, I have already mentioned 
how tiiere is a bewildering variety. 
Even if you want to have a standard 
in relation to certain indigenous sys
tems, the people of one  part'cular 
area will not find it at all in any way 
easier than the metric system.  It is 
because you get so much difference 
from the system in terms of which 
you  want to attain  standardisation. 
Therefore, the metric system should' 
be adopted as the most acceptable in 
the situation obtaining at present.
Certain remarks have been  made 

that the present time is not the best 
time for the introduction of this sys
tem because, it has been urged  by 
Shri Sodhia, we are launch’ing upon 
the Second Five Year Plan, machi
nery has been ordered, steel plants 
are going to be built up and so on, I 
would say it is just the opposite.  It 
is because we are going to  launch 

upon a programme, it is because we 
are going to spend  some  Rs.  500 
crores or so for industrialisation dur
ing the Second Five Year Plan  and 
are also making  plans  for  further 

industrialisation during the next Five 
Year Plan period, that it is the op- 
portime time for the introduction of 
this system.  Unless you do it now, 
the diflftculty which they are facing 
in the United Kingdom will have to 
be faced by us.

It  has  been  said that it will 
involve an expenditure for conver
sion into the new system.  But will 

not the expenditure be much more 
if you defer it till some future time? 
Therefore, this is the proper time for 
the ihtroduction of this system.

[Shri N. B. Chowdhury] 

culations are concerned.  So,  there is 
no reason why we should not main* 

a serious attempt to introduce  the 
metric system.

What is the present position in the 
coimtry today?  There was a sample 
survey in about 1100 villages and the 
survey indicated that there were 143 

different  varieties  of  weights  and ' 
measurements prevailing.  So far as 
maund is concerned, the name is the 
same but it indicated different mea
sures.  Again, the name with regard 
to seer is the same but it has been 
found that in sixty per cent of the 
villages it was eighty tolas; in thirty 
per cent: of the villages it was  24 
 ̂tolas; it was forty tolas in seven *per 

cent of the villages and in the rest it 
was 20, 50, 96 or 105 tolas.  It is a 
bewildering variety.

So far as linear or square measure 
is concerned, in my  district  itself 
there are four or five  varieties  of 
measuring land.  All call the unit a 
bigha.  In some places three bighas 
make an acre; at some other places 
two bighas go to make an acre; it is 
2-5 bighas at some places.

If you consider the measurements 
of volumes, they fare no better. They 
too differ very much from place  to 
place and sometimes they differ in 
the same district also.  The result |s 
that the poorer section of the people 
suffer very much.  The  reports of 
the agricultural  marketing  officers 
would indicate that the poor cultiva
tors suffer much.  They show that in 
many places they are forced to offer 
certain extra quantity.  For instance.
In Bihar they have to give as much 
as six seers  extra for a  maimd. 

They  calculate  maxmd  by pasuris 
and 8 pasuris make  a  maund.  A 
pasuri iŝ bout 12 chattcdcs more than 
5 seers.  ^ the net result is, when a 
cultivator sells a maund of a parti
cular thing, he actually gives not 40 
seers but much more than 40 seers.
In such cases he give 6 seers more. 
This is the position in which we find 
ourselves today.

In order to evolve an order out of 
this chaos, it is very necessary  that 
we should .adopt some  intemation-
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As regards the cost some calcula
tions have been made by the expert 
who was given the responsibility to 
study the matter in details, and  he 
has shown that in fact, it is not  as 
much as it is generally belieyed  to 
be.  Sometimes there is an exagger
ated notion prevailing regarding  the 
cost of conversion.  It may be Rs. 1 
crores -annually or something  about 
that spread over a number of years. 
But, in view of the facilities that  it 
will give, it will be worth spending 
that amount, because it will put us 

in line with the rest of the world so 
far as the adoption of this scientific 
system of weights and measures  is 
concerned and facilitate our  method 
•f calculation.

Then  there  is  another  point. 
Sometimes it is said that because we 
are carrying on our trade and com
merce with such countries as  the 

United States of America and United 
Kingdom who have not yet adopted 
this system, it may create some diffi
culties for us so far as trade with 
those countries is concerned.  But it 
has been very clearly pointed out by 
Mr. Pant in his notes—̂he took into 
consideration all the relevant  facts 
which we can verify with reference 
to our import and export  figures, 
world trade  figures etc.—that  two- 
thirds of the trade of these countries, 
United Kingdom and U.S.A., is with 
countries which do not have  their 
own systems and which follow only 
the metric system.  So it is proved 
through experience that there would 
be no difficulty so far as trade  anji 
commerce with countries not adopt
ing metric system is concerned. More
over, even those countries are  now 
thinking in terms of adopting  thin 
system.

If we look a little back, we shall 
find that the conference of Interna
tional Chambers of Commerce held 
in Paris before the second  World 
War had an item on agenda regarding 
important subject of  unification  of 
weights and measures throughout the 
world.  A special study group was 
created to investigate and report on

the means of obtaining such a uni
formity in international trade. They 
made certain recommendations. Their 
conclusion is as follows:

“From all points of view whe
ther commercial, historical, did
actic or scientific, it is  evident 
that the whole world  candidly 

desires a imiformity of weî ts 
and measures.  Only one of  the 
three above systems can  bring 

that uniformity.”

They have referred to the different 
systems.  Then they say what is that 
system.  This report further says: 

*The International Chamber odE 
Commerce; Statihg that the deci
mal metric system has been adop
ted in course  of the  post-war 
years by a large number of coun
tries;

Observing that there exist, especi
ally in the Anglo-Saxon  coun
tries,  other  systems of weights 
and measures which, if continued 
to be used, would obstruct for a 
long time to come the interna
tional imification;”

They have taken all these thin̂ 
into accoimt.  The report says:

'̂ Considering that practical ex
perience  gained by  countries 
which  have  adopted  the 
metric  system  shows  clearly 
the  happy  results  obtained 
by  its  adoption  in  the 
field <£f trade and industry, by 
activising national economy and 
simplifying  international  rela
tions.

Appeals:

to the national  conmiittees  of 
different countries not employing 
the metric  system to draw the 
attention of their respective gov
ernments to consider favourably 
the question of progressive adop
tion of this system;

to the national  committees of 
countries where the metric sys
tem has been officially adopted, 
to kindly attract the  attention 
of their respective  government, 
if necessary,  to take  necessary
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measures for making its use obli
gatory to the  exclusion  of all
measures of length or mass;”

They have also expressed an  opi
nion which  is favourable  for the 
adoption of this system  universally. 

So, these arguments do  not in any 
way stand in our way.

Then, with regard to the question 

of standardisation,  while supporting 
this Bill I would like to point out to 

the Government that this work  of 
staiidardisation is not going on in the 
manner in which it should be done. 
I know of a sub-divisional town in 
my coîtituency, GhataL There what 
I find is,  the  Agricultural  Mar
keting Officers are adopting some sort 
of standards for  existing  weights 
like seers, pavs etc. What happ«is is 
this.  While the poor vegetable ven

dors and other poor people are some
times find and pimished for  ngmg 

certain  under-weights—I  do  not 
want to encourage that in any way— 
at the same place  there are  big 

merchants who are not being punish
ed for not selling goods by  correct 
measures.  They generally  use the 
higher multiples; it may be mmiTiHiy 
ten seers, five seers etc.  They  are 

not checked by these officers. When
ever these officers go to the markets, 
it is the vegetable vendor or some 
other poor man that they catch and 
the big culprits are not caught. There
fore. the complaint  remains.  The 

administration  must  standardise  its 
attitude so far as  the question of 
standardisation  is concerned.  There 
should not be double standards  or 

different standards for different sorts 
of people.  So my point is that this 
attitude shoiUd also be standardised.

In connection with  the introduc
tion of this system, as I said at the 
time when a resolution in this regard 
was brought up, I would repeat that 
it is not  a question of a  phased 

programme alone.  As it is, they have 
provided for a period of  ten years 
for  the  complete  change-over.  I 
say that there should not only be a 
Idiased programme but adequate pro

paganda  and education in  this re
gard.  This is very  essential, espe
cially in a coimtry where the people 
have not attained a standard of edu
cation and where  imiversal literacy 

is yet to be attained.

The Government  themselves have 
said  that they will  adopt  certain 
measures to  educate the  people on 
the  new system.  They  have  said 
that they will have recourse to  the 
press, the  radio and the  films and 
that  they will issue pamphlets  and 
hold popular exhibitions,  so on and 
so forth.  But the main thing is to 
give intensive education  and make 
intensive propaĝ da  including tea
ching in the elementary schools and 
also in the technical and engineering 

schools.  Further, the schools should 
keep  samples  of all the  standard 
metric weights and measures

In this connection, I would like to 
offer a suggestion to the Government. 
So far as the question of providing 
samples of weights and measures is 
concerned, the  Government  should 
not leave it to the education̂il insti
tutions.  The  young  boys  who  are 
studying in the  elementary schools 
and secondary schools and other tech
nical institutions should be giver, an 
opportunity to  see these  things in 
their  schools  and  understand  the 
change.  For this  purpose, I would 
urge upon the Government to place 
orders with suitable firms  for  the 

manufacture of samples  and distri
bute them aM over the  country,  I 
know that the Government is supp- 
l3ring certain equipments like clocks,, 
maps, etc,, to  certain categories  at 
schools.  I would  even suggest that 
the Government  themselves  should 
manufacture the samples  and send 
them to all the schools and otner ins
titutions 80 that in tihe course of a 
month, full knowledge of the change
over etyaUi be spread out  through
out tK* country and enable crores  of 
students to come to know of the met
ric sysem.  Wide publicity should be 
undertaken  in this regard, and the 
panchayats  and local  bodî  also 
should be  supplied with the  sam
ples.
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There are certain provisions in the 
Bill which  that the Government 
would, on  their own,  manufacture 
certain standard weights  and mea
sures and that they would distribute 
them to the States.  It is proposed to 
keep the weights and  measures, as 
standardised  samples,  at  suitable 
places so that the people can come 
and verify the measures with those 
kept in tiiose places.  But this will 
not do.  We are speaking of the ex
tension of the public sector.  I have 
urged previously also that so far as 
the weights and measures are con
cerned, the Government should manu
facture all the weights and measures 
in a factory of their own.  It should 

not be left to the private sector.  As 
it is, one has to go to the marketing 
officer and ask him to go to the mar
ket and examine and check up whe
ther a particular measure or weît 
is correct or not.  We have to ask 
him to see whether it is below the 
standard prescribed, what is the ex
tent of variation etc.  After all, the 
poor people are  innocent.  The poor 
vendors do not deliberately use the 
wrong weights or measures, for they 
just purchase them from a big dealer, 
who has got  something to do with 
the manufacture.  So, so far as the 
manufacture of weights and measures . 
is concerned,—̂ whether it is a multi
ple or a sub-multiple—̂it should be 
entirely in the public sector.  I feel 
very strongly about it.  If the public 
sector takes up the manufacture, the 
difficulty  in  procuring  standard 
weights and measures will be elimi
nated and further, there will not be 
so many counterfeit measures in the 
market

Then there is  another  important 
point to which I should like to draw 
the attention of  the House.  While 
you specify certain multiples or sub
multiples of a particular weight or 
measure,—whether it is a metre, or 
a  gramme,—̂you  should  naturally 
think of such multiples as are nearly 
equivalent to the current yards and 
seers, etc.  That will facilitate mat
ters. 1 admit there are certain diffi
culties becauise of the lack of educa

tion.  But then there are certain con
ditions which are favourable to the 
country.  Our present yard  is very 
nearly a naetre, for, a metre is 1.09363 
yards.  So, with the introduction of 
the system of  metric weights  and 
measures, if you ask for a yard of 
cloth and if the trader measures it in 
metres, the customer is not going to 
lose.  In fact, neither the trader nor 
the customer are going to lose any-' 
thing at all.  Our current measures 
are very nearly equal to the metric 
system.  If you take a kilogramme,
♦ it is very nearly a seer—2.24 pounds. 
A seer is widely current in the coun
try.  So, with these facilities, we can 
adopt the scientific system which is 
the only system that is suited to the 
intelligent civilised community.

With all these c(»nments, I would 
support the Bill, and shall once again 
urge upon the Government to start 
right now a wide publicity and pro
paganda.  The proper kind of educa
tive propaganda  should  be under
taken and samples should be manu
factured and  distributed throughout 
the cormtry.  In that way, the Gov
ernment can proceed.

As I have said earlier, I shall con
clude by saying that the spread and 
advance of education is an inq>ort- 
ant aspect which  should be looked 
into.  It cannot be viewed in isola
tion from all other problons.  That 
fact should also be  borne  in  mind- 
If more money is allocated for the 
advancement  of education  and  to 
achieve the target laid down accord
ing to article 45 of the Constituticm,
I do not find any ipreat difficulty in 
going ahead with this scientific S3̂- 
tem which all parts of the world will 
have to adopt sooner or later

^ fTOw (*Piw) :  jff

(iRnnsfhr

PTOV) t I

fro TOT ̂   ̂̂

^ ̂   ^
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Ĥf̂nrr f, >ĵ‘m ̂r<TnT ̂>tt ̂trtt ̂

 ̂̂ftnf
 ̂|» ^ ̂  rraiFT  V
rdwnfi ̂  w  ̂ F̂TT t  «rrqr 

t f̂ nmr  !iinrfT f̂-w+i f̂F

4 FTRRT fTTcTT  rR]̂ ̂ ̂  ̂ ̂

 ̂  ̂ q̂w I f̂ mv fw

V5?T

T̂VIT I ITTT# WRT  T# ̂

 ̂̂   ̂  ̂̂ «M*J;l
^ cfrr ?TT̂ ̂   ̂̂

qr =iiw
«ftr̂ntVTf»r I

if ̂  m4\̂ $ T̂ «rr
?TT̂ t̂̂TT r̂rf̂,  ?R̂ % >1̂

3T̂ JfTT qf̂ JH” ̂  WRf ̂

I

5 P.M.

 ̂  *l»|!# f  5ft ̂TTT V  f 

»TTT ?ft?f f, in̂ ^   ̂ sf»T

liWhlT WX W  ^  $̂ Rf  ̂ Mg*«<i
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 ̂  ̂  BTf   ̂ vVt 

rft̂  ?TW#  ̂fm |̂*WT<k

f I  ̂   ̂ ̂

TT  t̂?tt I  9mR

V f̂TJT aif̂  ̂ ̂  ̂ TTT ̂TTT f*F ̂  ̂TTT

I ̂  V flrv ihd" cmhT  I fv 
WITTV ̂  V f%   ̂  ^ f̂FTT ̂ -

^̂rir qr <?wrt  ^

qr ITT «n̂ ̂ ĵlx TT ̂  

V̂imRVTF̂rsnŴ hTT’̂Tf̂ i«ttt̂ 

f̂Tf̂ ̂   ̂iftT ̂ ITT

TT5?T ̂ <̂lO ̂  «ftr ̂ ̂    ̂5T̂

VT̂T̂ vrvTf̂ nmrT«T̂ ^ŵ VT? 1

iTT̂HhT ’ET̂FTt Vt ̂  ̂  

TR «ft ftr W M m  ̂  *Tf55TV

w   ̂ ̂ ̂rr«r 4

 ̂̂ +̂ 1 vrffv,  ?TW»  ̂

g". ̂  ̂TPTWr ̂  V tiHn ITT̂

 ̂̂ n*̂*i ̂   I ̂rtr ̂  qr   ̂

3̂btt̂   >fy gf ̂   ̂ vwfbrt

isft  ̂ «fN: wrriT

(̂ rfWff) (3Tf̂r#̂)

 ̂ ̂  i| I ̂TPT ̂    ̂ >d̂*t   ̂fV

W   ̂ f̂TPT f*TP>

1T̂ ?ITf ̂ ̂    ̂I

4 W   ̂  TT̂T

5RT̂  ̂  WT. <iIVh '

 ̂Tifl' ̂  J, >s»i4ri ̂ffT  ÎHTT «TT? I

T̂52flf ̂  A  f?Q?y ̂
HMia ‘?»<al ̂ %tV̂  «R!̂ ̂

5fr ̂fsiTt t ̂  ̂  fiTT̂ ̂Tii\̂̂ Jf̂ 
STT5T A m i ̂  w  M»r+ A ̂ hftŵr

f̂¥T

Shri Kamath: In putting this mea

sure throutfl in this House-----

Shri T. B. Vltlal Bao (Khammam); 
On a point of  order.  There  is no 
quorum.

Mr. Chairman: The  bell  is  being: 
rung.

Shri Kanango: When Mr.  Kamath 
starts spiking the quorum will  be 
there

Shri Kamath: I hope so.

Bilr. Chidrman: Now there is  quo- 
nun.

Shri Kamath: In putting this mea
sure through in this House for ac
ceptance in  the coimtry  outside, I 
would earnestly request the hon. Mi
nister and the Government to mea
sure the weight of criticism with re
gard to this Weights and Measures. 
Bill.

The genesis of this Bill seems to 
be that it is a corollary—it is comple
mentary—̂to  the  earlier  measure 
which the House adopted last year, 
namely, the  Decimal  Coinage Bill. 
Here I have got̂a very neat brochure 
published by the Publications Divi
sion «f tht Government and there is.



6̂59
Standa.rds of  27 AUGU)̂ 1956 WtighU and

Measures Bill
4660

[Shri Kamath] 

reference to this measure on page 6 
 ̂ ttiis brochure.  Here it is stated:

'There is another reason why 
introduction of  decimal coinage 
at this time is particularly op
portune.  In order  to  be fully 
■effective, decimal  coinage must 
be linked with the introduction 
of the metric system of weights 
and measures.  It has been pro
posed  that  the  latter  reform 
should be spread over a period 

of ten years.”

That is, the introduction of the new 
•weights  and  measures  should  be 
jspread over a period  of ten years. 
‘The decimal coinage is to oe intro- 
rduced next year from April 1, 1957; 
.that has already been announced.

“Thus decimal  coinage, which 
wiU be introduced next year, will 
be the precursor  to the bigger 
reform of standardising weights, 
weights and measures, of which 
there is at present an enormous 

multiplicity-----*’

Mark the words “enormous multi- 

j>licity”.

“___and variety all  over the
country, leading to a greats deal 

of confusion.”

That is the present state of affairs.

**Neither the metric system of 
weights and  measures  nor the 
decimalisation of the coinage has, 
therefore, come too soon.”

How this inference that has been 
drawn in the last sentence  is  not 
very clear.  It is admitted by Gov
ernment that at present there is enor
mous  multiplicity  and  variety  of 
weights and  measures all  over the 
•country leading  to a great  deal- of 
confusion.  Therefore, to one of ordi
nary intelligence it might have ap
peared that the first reform that was 
needed was a correct system of mea
sures, not the decimal or the metric 
system; a correct and uniform sye- 
tem of measures all over the country 
from Kashmir to Kanya Kumari and 
Irom Kutch to Kohima.  We would 
Aave thoû t that  there is a more

urgent necessity for that and not for 

this metric system.

I am not opposed to this in prin
ciple, but I am considering priorities. 
I would have thought, considering all 
these things—̂it is not my own;—it 
is the Government’s statement that 
there is multiplicity and variety of 
weights and measures in this coun
try which leads to a great deal of 
confusion—to avert this confusion, to 
put  an end to  this confusion,  the 
Government would have taken steps 
to have a correct system of weights 
and measures throughout the- coun
try and an efficient  inspectorate to 
chfeck up the weights and  measures 
all over the country.  It is common 
experience—you are also  very well 
aware and I  need not  remind the 
House—that there are in bazaars and 
markets different weights and mea
sures in different States and in dif
ferent  towns in  the same  State— 
under-weighing and all  these mal
practices.  Even stones  and pebbles 
are sometimes used for weighing all 
kinds of conmiodities which common 
people are in need of.  I thought that 
the Gk)vemment  which  speaks for 
the  conmion  man,  lor a  welfare 
state, would have come forward with 
a Bill to have a correct and imiform 
system of weights and measures all 
over the country, and for an efficient 
inspectorate to see that that it is en
forced.  But, I am afraid that even 
if  this  Bill is  sought to  be  put 
through in  stages, say,  with effect 
from next year, there is bound to be 
an immediate impact on the Second 
Five Year Plan.  The Plan is before 
the country.  The facts  and figures 
which have been compiled will have 
to be recast in terms of metres, kilo
grammes, etc.  I am sure this can be 
avoided.  I find there is a provision 
in clause 1 sub-clause 3 that it shall 
come into  force on such  date, not
being later tĥ  10 years  from the
passing of this Act.  In the brochure 
on the decimal coinage system, it has 
been proposed that the latter reform 
should be  spread  over a period of
ten years.  Here it  is said  that it
shall come into force,  I do not know 
what it means.  The whole clause, if
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you read it, means that it may come 
into force within 10 years either in 
whole or in part.  The  language is 

not clear.

Mr. Chairman: The meaning is that 

it  be in full force but the phra

seology is not quite happy.

gfhri Kamath: It may be made ha]̂ 
py in the Joint Committee.  I would 
suggest to the Joint Committee that 
this should be made clear as to what 

is meant by this clause.

Shall I invite your attention and 
the attention  of the House  to an
other observation  in this  brochure 
which is in the foreword or preface 
by  our hon.  Minister  Shri A.  C. 
Guha?  He has recognised, this bro
chure tells us, that even though, with 
regard to the decimal  coinage sys
tem, the first Act was passed as long 
back as 1871,—̂roundabout  80 years 
ago—̂for a  variety of  reasons, the 
Act remained inoperative.  The rea
son for this, as set forth in the pre
face, is  apparently  “peoples”  co
operation  was  not  forthcoming”. 
The Minister has also  laid a very 
great burden on the educated com
munity in our  country to see that 
this measure on decimal coinage is 
made a success and it is implemented 
properly in  the country.  I  do not 
wish to  cast any reflection  on our 
educated community.  All of us here 
in this House are educated and I do 
not wish to cast any reflection.  I do 
hope that the hope expressed by the 
hon. Minister  will be fulfilled.  But 
it is the common experience of most 
of us that in dealing with uneducat
ed people, the illiterate folk in the 
villages, the educated community or 
the sophisticated section of the com
munity tends to be not ^ways hon
est so far  as money,  weights and 
measures, and very mundane affairs 
are concerned.  I  would  therefore 
ask the  Minister whether  it is too 
late in the day even today to ascer
tain the  opinion of State  Govern
ments and  organisations  of labour,

agriculture and other organised par
ties or groups in the country, busi
ness, trade and commerce, and thus- 
prepare the groimd for this measure. 
I understand there is a big brochure* 
by Shri Pitambar Pant about decim̂: 
coinage.  Those of  us who  are in. 
touch with our  constituencies knoŵ 

what the people think.  Though some- 
of them know that the decimal coin
age is coming, I do not think many 
of them have heard that this metric* 
system of weights and measures was- 
in the offing.  That is  the impres
sion that I have gained in my asso
ciation with the people outside. Thiŝ 
will come to them, not as a bolt from* 
the blue, but certainly as a great sur
prise and perhaps an unpleasant sur
prise.  May I ask in all humility how 
many of our friends either inside or* 
outside, who have not got a scientific- 

backgroimd,  who  have  not  had- 
science as one of the subjects at, the- 
University, have really grasped what 
is contained in the Schedule and the- 
various terms used in  the clauses: 
candela, luminosity,  solidification of 
platinimi, etc.  All  these terms are- 
highly scientific and technical terms.
I do not think that apart from tech
nical people,  even the  House has* 
been well educated or well informed- 
about the various terms and techni
cal phrases that have  been used in. 
this Bill.

I would like to point out that thiŝ 
metric system  is not  obligatory in. 
every country in the world even to
day.  It may have its own fascina
tion for certain people, but I wouldl 
Hke to stress this aspect of the mat
ter that it is  not obligatory.  It is 
permissive in  many countries.  The- 
Prime Minister in one of his speeches- 
on the other Bill on decimal coinage* 
in this  House said that  we do not 
consult the people about the theory 
of relativity.  Of course, we do not 
consult the people on the theory  of 
relativity.  But, you cannot put the- 
theory of  relativity on a  par with 
weights and measures which you havê 
to use every hour> every minute in. 
every nook and comer of the coun
try,  I am sure  the Prime Minister 
will not put these two things on the-



6̂63 Standards 9f 27 AUGUST 1956 Weights and
Measures Bill

4664

[Shri Kamath] 

same  footing.  Therefore,  I  think 
more cautjon and more time should 
have been taken by the Government 
before bringing this measure before 
the House.  I was  referring to the 
point that this system is not obliga
tory but  permissive.  Here  I have 
the Encyclopaedia  Brittanica, which 
is  my authority for  making  this 
statement.  This is  volume 15, the 
latest Edition of 1953.  Here it says:

“The metric  system is either 
■obligatory or permissive in every 
civilised country.”

It means that it is not compulsory 
*«verywhere.  To cite an example, in 
China, which is comparable with our 
own country in point of size, what is 
[happening?  This is a  country with 
which we are having very good rela
tions and intimate contacts.  I think 
we should take a leaf from the ex- 
:perience of China.  It is said:

“In China  the  situation was 
very complicated.”

This is the latest edition—

“Units diflPered in value from 
place to place,”—

Almost indenjtical with what ob
tains in this country—

and in the same locality, peo
ple connected with different tra
des had conflicting units.—

Almost  our  own  experience  in 
:Bengal,  Madras,  Madhya  Pradesh 
;and other parts of our own country.

An attempt was  made—mark 
the words—an attempt was made 
to bring order out of this choas— 
a very apt and expressive phra- 
sê by the gradual  adoption of 
the metric system in a series of 
carefully planned  steps  sched
uled to cover “the period 1930
1935 inclusive.”

They thought that they could do it 
in five years.  Our Government has 
iaid down a Schedule of 10 years.

But then, what happened there?
It says: “It is doubtful___” that
is in 1953, not in 1935.

Mr. Chainnaii: It may be a historical 
affair.

Shri Kamath: 1935 is our own age,
not historical.

Mr. ChairmanrYes, in that sense, 

Shri Kamath: It concludes like this:

“It is doubtful If the programme 
could have resulted in a complete 

change in the units of  measure
ment in China because of  condi
tions.”

Mr. Chairman: Political  conditions 
also.

Shri Kamath: But I think the revo
lutionary Government which has come 
to power in China. 1949, like cur own 
Government might have even hastened 
hi this direction in  a  revolutionary 
manner, but it  appears up to  1953 
there was not much  change in the 
system of weights and measures and 
they were not successful in China.

This system originated In France in 
the eighteenth century.  The French 
National Assembly adopted a resolû 
tion in this respect in  1791.  Then, 
what happened?  Mark these  words.

“It took many  years  for  the 
metric system to be adopted as an 

obligatory system even in France.” 

And then it goes on to say:

"The progress in  most  other 
countries has been also very slow, 
but its desirability as an interna

tional system was recognised  by 
geodesists and others.”

Not by everybody.  I do not know 
the meaning of the word “geodesists”. 
“Geodesy”  comes  from  ‘earth*,  I 
suppose, and “geodesists”  are earth- 
measurers I believe.  But even after 
these 150 years it is not obligatory on 
every civilised country.  But what do 

we propose to do here? Clause 14 of 
the Bill empowers the Central Gov

ernment by notification to permit the 
use of other weights  and  measures
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already extant for a period of three 
years.

Pandit Thaknr Das BharsaTa:  Not
exceeding three years.

Shsi Kamath: It means up to three 
years you can use the other weights. 
We think that we will be much more 

:able, much more competent to put this 
“through  than  almost  every other 
<!Ountry In the  world.  The  system 

which had its genesis in 1791 is not in 
-vogue today as an obligatory  or  a 

compulsory system Jn all  countries, 
l3ut we, after ten plus three years, that 
is simple  arithmetic—ten  years  for 
enforcement and after that for three 
:years we might have the other weights
and measures extant.......  ,

Mr. Chairman: In some  cases  m 
some States regarding  certain  com

modities the limitation can be  three 
years

Shri Kamath; Three  years,  that  is 
what I say.  After three  years  you 
■cannot have it, that is what I mean.

Shri N.  B.  Chowdhory: Not  only 
after three years, but  when it wiU 
come into force we  do  not  know, 
because under clause 1 it has  been 

wd:

“........the Central  Government

may, by notification in the official 
Gazette,  appoint;  ond  different 
dates may be appointed for differ
ent provisions of this, Act or for 
different areas or  for different 
classes of undertakings  or  for 
different cleisses of goods.”

Mr. Chairman: That is riglit, but so 
tar as I understand, within the course 
of these ten years certain provisions 
might be introduced two years after, 

■some three years after, but within the 
course of ten years all the meaiures 
will be introduced.

Pan̂t Thakor Das BtaargaTa: So, it
•does not exceed 13 years.

Shri Kamath: Ten plus three, thir- 
^n.  Please see clause 14.

Mr. Chairman: It reads:

"Notwithstanding that this  Act 
tias come into force in respect of

any area or class  of  gofids  or 

undertakings, the Central Gk»vem- 
ment may, by notification in  the 
Official Gazetter permit the conti

nuance of the use,  after  such 
commencement.....”

That is the  trouble  “Commence
ment" means it may be after ten years 
oi* within ten years we shall complete 
the process.

Shri Kamath: The brochure says we 

must  complete  within  ten  years. 
According to my interpretation, there 
will be no more than  thirteen years 
for the introduction  of  a  uniform 
metric system in this country.  It may 
be less than thirteen years.

Shri Kanunge: Assuming  that the
last notification wll? be en the  last 
date of the tenth year.

Shri Kamath: I say thirteen years or 
less.  It may be eleven, ten, nine, six, 
two or one.

Mir. Chairman: Anyway it is not so 

material.

Shri Kamath: I am c-onstrained to 
say that they are taking too optimistic 
a view of the situation  And the un
lucky number thirteen might dog their 
steps.  And I may be permitted  to 
say that clause 2 read with clause 14 
really makes a little chaos in  this 
Bill, and I hope the Joint Committee 
will be able to bring some order out 
of the chaos, and if it does not do so, 
the common man, the poor man in 
the village especially, will be  hard 
hit in the bazaar and in the  market 
when he goes for shopping and  for 
buying his daily needs.

Take one little instance.  The Army 
—our Minister is anxiously  waiting 
for his Bill to  come  up—has got ̂ 
schedule of various qualifications and 
requirements for the physical fitness 
and other things of their jawan̂ and 
for the admission of people into th“ 
armed forces.  If this is adopted, they 
will have to straightaway switch on 
to metres from inches—̂ metres, and so
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many centimetres for expansion and 

all that.  I believe  the  Minister of 
Defence Organisation is listening, is 

very carefully listening, and is won

dering as to how this will be done so 
far as the Army is concerned.  And 
if you look at the Schedule to  the 
Bill, it is a bit terrifying.  One inch 
is 0.0254 metre, one yard is 0.9144 
metre.  Now I  suppose  when they 
convert the measurements of chest and 
height and what not into metres and 
centimetres, they will not be  exact, 
they will be only approximate.
The Minister of Defence Organisa- 

Uon (Shri Tyagi): The inch tapes will 

be changed.
Shri Kamath: And confusion may 

result even in a very educated  de
partment, that is, the Army.  .
Shri Tyagi: No'fear.
Shri Kamath: No fear about edu

cation, or what do you mean?  I said 
about our educated department,  the 
Army, and “no fear”  the  Minister 

says.
Anyway, I would point out also be

fore I close that this Bill again seeks 
to exclude the State of Jammu and 
Kashmir by clause 1, sub-clause (2).
I have been referring and reverting 

to  this  matter  again  and  again. 
Whenever a Bill comes up before the 
House—such a clause has been com
ing up before the House for the last 
5ix months or more—every timf» the 
excuse is trotted out from the Trea
sury Benches that the  Jammu  and 
Kashmir Government has not  been 
consulted and their consent has  not 
been obtained.  Under the Constitu
tion they have to okay.  But is it pre
sumed by our luminaries on the Trea
sury Benches that the Jammu  and 
Kashmir Government will not consent 
to measures, or has it become a sort 
of cliche or a  .stereotyped  formula 
that has to be included in every Bill?

Mr. Chairman: There may be some 
difference.  It is one thing to consult 
or ask the consent of that Grovemment 
regarding a Bill  which has not yet 
become a law, and it is quite another 
to ask their consent after it has been 
passed.  The Bill may imdergo some 
changes here in this House.  So, after

the Bill is passed, it will be quite pro
per to sent it to them and ask their 

consent.
Shri Kamath: I am very glad yeu 

have thrown light on this rather obs> 

cure thing.

Mr. Chairman: That is my view.

Shri Kamath: Anyway, on this ra
ther obscure thing, you have thrown, 

some light, and I hope the light will 
guide the Treasury Benches, and after 
the Bill is passed, I hope they will 
consult the Jammu and Kashmir Gov
ernment.  But they have not done sa 
in the past with regard to so many 
Bills. That point has been raised in 
thi.c House, and we have been  told 
by them  ‘we  have not  consulted 

them’. That is to say, after the Bill 
was  passed,  and  the  President's 

assent  was  given,  even  then,  the 
Jammu and Kashmir Government had 
not been consulted.  Either they  do- 
not bother to consult, or they have 
no mind to consult or they have  no

will to consult.  I do not know what 
it is.  It is high time that at least in 
the case of measures like this,  they 
are consulted.
I am sure the Jsmmiu and Kashmir 

Government  will  not  object to a 
measure like this.  If they did, well,
I do not know what to say about the 
Jammu and  Kashmir  Grovemment̂ 
whether it is sheer cussedness on their 
part, or whether it is sheer obstinacy, 
or whether it. is sheer  intransigence 
or Cedi it what you will.  I am sure 

if they are reasonable, they would not 
object to a measure like this, to en
force a measure like this in their own 
State.

Now, here is another encyclopaediâ 

namely the Encyclopaedia of the So
cial Sciences, published in New York. 
This is an American  encyclopaediâ 
whereas  the  other  one was- 
the  British encyclopaedia.  I  tried, 
to *  get hold  of  the Soviet  en
cyclopaedia also, but I could not get 
it here.  I hope, however with  the 
spirit of Panch  Shila  growing  and 
strengthening the ties  between  the 
two countries, we would  soon  have 
the Soviet encyclopaedia also.  Today" 
unfortunately, a copy is not there iik 
our library.
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Shri Bamachandra Beddi:  It is in
the Russian language.

Shri Kamafli: There was some such 

encyclopaedia  in  Russia  published 
about two years ago, and it had some
thing interesting to ŝy about Gandhi- 
ji and Netaji Subhas Chandra  Bose.
I believe that encyclopaedia  is  not 
with us.

But the  American  encyclopaedia 
says—I do not know whether the Min

ister has cared to glance at this en
cyclopaedia so far, but I hope he will 
do so when the Joint Committee takes 
up the matter—

*The claims of the metric sys
tem to universality in trade and 
industry have encountered oppo
sition in several countries.”. 
Therefore, it has been provided 

it should not be obligatory or com
pulsory.  Here also, I would request 
the Minister and Government not to 
make it compulsory or obligatory, not 
for thirteen years only, but till such 
time as every man, women and child 
in this coimtry is educated—̂not mere- 
13̂ literate, but educated—̂in tlie sense 
that our Minister of Finance has used 
the words ‘the educated community’.

The Minister  of  Education,  some 
time ago, answering a question in this 
House, said that the pace of progress 
with regard to universal free compul
sory primary education has not beai 
commensurate with the period stipu

lated in the Constitution.  You  are 
aware that the Constitution has pres
cribed a period of ten years, for the 
introduction of universal free  com
pulsory education.  According to arti
cle 45 in the chapter on Directive prin
ciples of State Policy, ten years have 
b̂ n prescribed for the State to en
deavour to provide free  compulsory 
education.  But the Minister of Edu
cation told the House some days ago 
that today, even after six years after 
the passing of the Constitution, even 
one-third of the community, that is, 
the children of the community, have 
not had free primary education.  It 
was even less, I believe; I think he 
said one-fourth.  If this be the pace, 
It is wrong to inflict on the country a 
system—whether it be weights  and

measures or coinage—̂ which will not 

be undeîtood—not to talk of its being 
appreciated—by the vast  masses or 
the millions of people in this country, 
who ar€ likely to suffer more  than 
the educated or the rich section of *tiie 
community, and who will be cheated, 
mulcted of their sparse earnings, and 
put to great difficulty in their  daily 
life.

i
In the Statement of  Objects  and 

Reasons, signed by the Minister him
self, we find:

“There is urgent need for en
forcing  a  uniform  system  of 
weights and measures throughout 
the country.  The  question  has 
been under consideration of  the 

Government for some time past, 
and it is felt that the best course 
would be to adopt a uniform sys-

- tem of weights and measures bas
ed on the metric system.”.

I wish they had had a uniform, cor
rect system of weights and measures 
throughout the country, not  neces
sarily the metric system but a uni
form and correct system of weights 
and meEisures, to start with.  Every 
country has acted with caution and 
gone at a slow pace in regard to the 
adoption of the metric system.  Why 
should we hasten or why should we 
be so hasty?  Why should we not go 
with caution, and at a slow and deli
berate pace, to achieve this  reform 
which is desirable in itself?  We are 
concerned at this point, at this stage, 
with the pac<» of the reforin and the 
priority.

I would again insist that what is 
wanted today is a correct system of 
weights and measures, and a good ins
pectorate, and efficient  inspectorate, 
and an honest inspectorate throughout 
the country to ̂ mforce the correct sys
tem of weights and  measures,  not 
necessarily the metric system as such. 
This might have followed  later  on 
after the people had been educated 
in honesty, that is,  honesty  about 
weights and  measures.  We  could 
have easily adopted the metric system 
fifteen years or ten years or even five 
years after that.  But in the first year.
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just for novelty’s sake, it is not enough 
if we adopt the metric system.  Let 

11s make it true and effective first. I 
am̂ afraid at this rate it would not be 
effective.  It would not be  accepted 
by the people at large in the country. 
Even we, as I said, are not able to 

understand it fully.  I tried  to  go 
through the schedule and the various 
scientific and technical terms.  As I 
have h5id some scientific training  at 

the university, I was" able to follow 
something of it, but there are bits of 
it which seem obscure to  me  also.
And I wonder how the vast masses -or 
the millions of people outside will be 
able to grasp and understand the mass  . 
of verbiage that this  Bill  contains.
And Government, I am sure, have not ' 

put forward any brochure so far to 
prepare the ground for this Bill.

The Statement of Objects and Rea
sons further goes on to say:

“The Bill seeks to lay  down 
metre as the  primary  unit  of 
length and kilogram as the pri
mary imit of mass.  It lays down 
standards not only for mass and 
length, but also for time, tempe
rature, electric current and lumi
nous intensity.  The Bill merely 
lays  down  the  standards  of 
weights and measures.”.
The rest is, of course, left to* the 

State Govenunents.

I would once again reiterate, that 
while I am not opposed to this Bill in 
principle, I am of the opinion that the 
time that Grovemment have  chosen 
for  the  introduction  of the Bill is 
somewhat inopportune, considering the 
observations of the committee itself, 
that is to say, of the special committee 
on weights and measures, which re
ported on this matter in 1949.  From 
the brochure, at page 7, we find:

“The Committee, therefore, re
commends that the decision of the 
interim Government in India for 
the adoption of decimalised cur
rency sho\ild be implemented as 
early as possible.  The Committee 
further  recommends  that  the 
weights and dimensions  of  the 
new coins should be related to the

metric system of weights and mea
sures, so as to facilitate tne pro
pagation of general knowledge of 
the magnitude of the new units 
among the public.”.

They wanted, therefore, that the de* 
cimal currency should  precede  and 
should be the precursor.  But the de

cimal currency has not yet <̂ me into 

force at all.  We have passed the Bill, 
but the decimal currency has not yet 
come into force.  It is  supposed  to 
come into force next year, that is, on 

the 1st April 1957.  And this brochure 
says that it should be the precursor 
of this system of weights and mea* 
sures.  Therefore, it would have been 
very well if Government had waited 
for the decimal system of currency or 
coinage to have come into forĉ on 
1st April 1957, and to have left it to 
the new Government to have taken 
in hand the introduction of a Bill for 
a uniform system of weights and mea
sures, based on the metric  system, 
throughout the country.

 ̂ qrarr t ̂

|i « f t > 5 f t 2 f f t <1

 ̂   ^   r̂rf̂

 ̂ I  ?TT5r  ^

I  ̂ ̂   ^
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snrf̂iF?  ?nTT ̂

"fVprf ̂ sfr?R-

P̂TT I I f ̂ f̂FT ^

f?rr|f̂

■“......and different dates may be

appointed for different provisioiis 
of this Act or for different areas 

_ or lor different classes ol under- 

laMngs or for different classes of 
Soods.*’

I

 ̂  ̂   f ̂   ̂

t î >f̂f?nT̂ rnrT WTW |  ̂ ̂  

f̂rar \3© +^vji ($??flf)

cTFThr  f̂RT ^

f Pf f̂̂nrt ^

THTSr I ?TtT 3T?T I

n̂T3T #  ^

I ̂  (smTT-

*̂TT̂ I ̂  ^

'̂T. ̂ TPn I ̂  ̂ <T̂  n̂rr ̂

4'd'Jd ̂  ̂T«<H  ^

=̂ 15̂ ? I ̂ 3̂ 9>7imTT

 ̂f̂   ̂ I,

f̂vT ̂  eft  wwr I ^

%_ f%  ̂  ̂   ̂1!̂  '30

T̂̂ ̂  if ̂ TT̂ rrnrl 1 

wmn: ̂ r ̂  ^  11

T̂f  r̂fiTJft  t, stttV  ?ft 

«tt7 # ^  g;rnTT I

 ̂ '̂t  qr  ^

 ̂ t I  f ̂  ̂ ^

 ̂̂ T>ai  ̂  ̂ ̂    ̂TP?̂

 ̂f%dHI l

f̂vTFrr -ql̂nl ̂   ̂  ftp? ( -̂

t, % TO ̂   ^

f̂ % ̂  ̂  TR̂ ̂  f,  ^

 ̂̂ WfT #5 I I ?TF3r >ft ̂  ̂3R̂ qr

?tVt  0 ̂

f I  ̂̂5R̂ qrf ^
■̂<idl   ̂̂  TRW fcr fcRT

?R?rT ̂  =  ̂I I ̂  ̂  ̂  ̂

T̂̂, MTT»I  ̂ 9ÎK̂ «n̂ rlT̂  % 

(qfOTT) t I ̂  ̂    ̂ĝTRT

 ̂ V̂o  (f̂fiTWR) f I

M̂îi   ̂ qr

^̂ivjf (?nq ?iH cftw) 2fft 

v*iĤ 15 I   ̂ ^  T̂ ̂

^Hla ̂   ̂ ̂    ̂ ^ 1%

^ ̂  t I ?ftf̂   ̂̂

irg- ̂5nr ̂  % ?jWt

giT̂ W)  ̂  ̂ fV»â *T»»iH<ij>»i*i

 ̂ ff l.  ̂   ̂  ̂   f ‘

tr̂t) 11 ?nq

Jtft  ̂ ^  %

<*Tt'<fl  ̂ Pi*H'd ̂

f̂pnTT VT̂TT’T̂grr ̂ \ ?nfy <#V ̂ n̂Tsr ̂ 
 ̂ I fT ̂  «TT   ̂1̂

f«f)<4l   ̂I ̂ WWf ̂  ̂TWPT •T‘<̂ ̂

«rh: ”̂ HM  t I

(f̂rtt̂) ̂  5T?  f  ^

fOTrT ̂ STRTT ̂  t \ ̂  ̂
tpi yk««t>‘ t,  ̂ ̂ w  ^
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?ft  firf 

(M̂ ^ f, ̂
f,   ̂  ̂?iT5r

tr̂  sr4 ftr f, ̂  ̂

?̂TRTT t ? ̂  fips:   ̂ t ?

^̂ <N*fifd*ll4î r̂ ('«nT5r ̂n?FTT) 

^  11 ^

 ̂ (̂ r̂rf̂ T̂Tf̂)  ^

f ?ftT #

 ̂I   ̂  ̂̂

 ̂̂ ̂ cr̂  t ̂   r̂rar-̂-̂rra’

 ̂ qr 3̂  ̂̂ftr »̂TRft t i

 ̂?ft̂  ̂   ̂̂STRTT

 ̂ ?̂ T  '3’TŜ  ̂ I

f̂tr  ̂ I

fip ̂   ?fk ̂'3ri ^

T̂q’JT??  ̂ ^

?rr?ift   ̂ i   ̂ %

f?r̂  I ^

 ̂f ̂ ̂  t »
 ̂̂  TFT5T  ^

1 W

 ̂ 2T̂ I  ^

•iictf̂  cfTFRaT ^  f  ̂^

iT̂ ̂r5̂̂ ?iT? I ^

 ̂?PT̂ f̂F̂ ̂  TfT I I T̂   ^ 

^
?̂ ) I  tr̂ ̂  ̂

xr̂ qr   ̂ I   ̂  ^

^  ̂ Tt'T̂  tTfŜ (3T¥rTf̂) 

«̂n,  r̂»R ̂  ?t3t̂  ¥t  ^

1̂r  ̂̂   ^

( *Tf<-«4TfHRT  )  fen ŜTPT, eft

 ̂  t̂rV ̂  wt ̂  I ? Jrft ̂ nm ?

?rm % w

*̂!f  ̂  1  wrfwT ^

’V*̂ -JTT̂ ̂   ^ ̂  I ?

ĵTT5T̂>ff ?T̂ ŜrFftt%  T̂tfW-

l̂̂»i  f̂TO" *PT

?TT?pr̂  ^ Tt̂ »rc? ̂   ^

TPT  T̂FTH  spT cTThFT  P̂w**K 

ferr STRT  i ^̂?Nrar  t   ̂ 

ftf̂ ̂  qfs  ̂W tf ̂ t3[M%H:

(TT*T 3TTRT) T̂??T ^

 ̂̂   wf#? (̂ 1̂  ̂ n:̂)

 ̂ (̂ETFnf)

?ftr  ̂   ’jmfe  r̂ «rm ^

I

f̂W^TR 'atMHT 

T̂T̂ ‘̂,  ̂ ̂  TFT ?n̂ ̂

% ̂   ^   ̂I i  T̂

T̂   ̂ ̂  SJ: ̂ TM ?TRfW

>T̂ % tr̂  ̂ ?

 ̂ ̂ I  fv̂ n  ̂̂  ̂  'dSi  ̂ ’t̂

 ̂ I ^  TR feft  ^

 ̂̂   ̂f̂ - 

.̂ffMf̂ f̂ -% ̂    ̂ ̂  I  W

fW ̂ TTT^ I

TTW##?, ̂   ?T\T qf̂ R̂T % ̂ KfĤli

Sfft TR 5rm ̂  d+̂Mfi  5pff ?T̂ 

ĴTS  I 3T̂ )  ?nT

vrf̂iTPT̂  I ?

 ̂   ̂  ft  ^

?rff  I I %1'̂ H %.  W 

% ?r̂T  ̂ =  ̂̂  t   ̂5̂  

TT̂ % _̂]i?rTT̂  (̂ t̂̂ j ̂  I 

ĴTT̂ TRT̂ mrriT̂ T̂   (#̂ FR>)

 ̂ «Ft  f̂tr  f%Hw 

(smr̂ )  ^  ̂ ’TT̂  I   ̂  ̂ 

F̂î (̂rsr̂}*  (̂ )

. ,̂*5P̂<Tl  (stvrt 

t̂̂t) %   ̂ t, A  ̂ift
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3TT»T5TT fV 'S»î  t̂xfhrr,

t̂̂TT  I  '

11 '

ififil 4W< ?IW vfpî :  11̂

€\

'4f̂J TT  M ̂ft  ^  «fi <r| ̂

t I ^   cnmrrr

W tot f I I f¥ ̂  ̂

 ̂ (w )̂

 ̂  % ?̂r rr̂  3̂T3f ^

 ̂ ̂  f ?T ̂  T>PT̂ ?T̂ 

^T  I f̂tŵ

 ̂  ̂#??r ^

 ̂ ^  f ?fk ̂  ̂ r m̂̂ HT

^TTfTT^n?n ?At 

~4 ?Tjf SFT̂TT   ̂ p̂rm % ffr?

.̂T<?f T̂ M  I  T̂TT̂ TR #' 

I  f̂  ^ ^mi R̂T

r̂f̂  I  r̂f 1̂  -wp-

'ift-TT5̂ fTT̂  ,?r̂'t T̂ 

? fRTft  iTirî  («TTW)

^a" ̂  ̂ 'Tm

% ^ % tTR tTR

^̂rmr i ?Tft tt  ̂  ̂  ̂   f,

f̂ r̂ TR ̂  ̂   ^ ?tt¥T  jfft

 ̂   % r?T?  ̂  ̂  11  ̂ ̂2Tr?r

’MIm ̂   (̂fTT̂) ^ '̂ipTtiq̂

(̂r̂tm*) sFT' f I mr ??tt 

 ̂ Wr̂   (5PT%  ̂ T̂%)  WfcT

 ̂ I ijftr 5ft»ft  ̂tT'̂ %?PT  ^

t   ̂  ̂ ̂

??TT ^ ̂ rf̂rRR I f% 

’TTT  ^ ̂   I ̂  ̂  ap̂ ̂

r<44rf<i»t> {JPTPM̂T̂) T̂Tt% ^

I A' ̂ r̂n r g %   ̂ RT

f  ̂̂ ̂  ̂ rnr t%  ?î ^

I   ̂ wî'̂ ̂

f5fr̂  ̂ 'V (51̂ ̂ rfir%)   ̂ i

 ̂  f̂»Fpfr ti«*H vdSdF ̂ fW 

 ̂ cHTii  ̂   ̂ ?rrT

 ̂®rPT fk̂TPTT ̂ I  ÎTFT «il*i*i- 

(5TPTR%)  ?TTq- # IT#̂ 

 ̂̂  % ̂T% If ̂ I  ̂?TFR»n%̂T 

(JTPTRf̂) "̂r t  % c  ̂ ^
ftv̂ f I  f̂r % f% 4

%   ̂ ?T5r   ̂ sft

f*TT̂  STT̂  f̂rf̂TRT  (̂r̂PT 

 ̂ fT3̂ ?f' ̂  «fV ̂  ̂

T̂TT̂ ?TRT'p̂   ̂i

 ̂ f̂ ^Ht ^ i"̂fhnT 

^  ̂5frct̂  ^

>̂ft- I  f̂srâ ^ 

{̂l*i®li ^̂fMr) =R̂ 

*̂rr̂ ̂  % ?r̂ T ̂ ̂  ̂  +<h

W+'41M  fPTT  ?ilT 

fll̂d  ŜznTTT  d't''?flHil<l ̂   <̂><,»ii

M̂̂TT ̂snTT ^ T><̂l TfT

 ̂ I  ̂  ^̂TTT '̂ h'1̂<i  )

(̂T̂) ’T̂rr ?tt?tt | 

f̂F   ̂ t T̂ ̂ V̂rr

f ̂  ̂ir Sfft TT̂ tTTf̂ %‘3T̂  ‘̂TFTT 

 ̂ I I 5ft ?T̂f T̂T ̂ T I ̂  #

cR̂t̂ ̂TTTT ̂35T  ?TT̂T | I WT̂
 ̂ # f̂TT̂   ̂ cjaf

^  f ?fk ̂ftHT ̂  ̂  f I ^ ̂  

?TR̂ rft ̂  ftf̂?hnx  f

i nft̂ wfinff   ̂ (̂ t̂  ̂ )

 ̂̂  W ̂  ̂  (̂ >w:)

ft, ̂  rR̂ ̂  ̂ ^
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 ̂    ̂?i% I 3r̂t 5RT

% '3  ̂̂  dliH+   ̂  %

 ̂    ̂  ̂  STK̂ft  ̂  

*nirT̂ ww % ?rfwra ̂  1

 ̂-d̂ r̂  qro 

’ife# ?rm  ̂

C I f ̂  ^   ̂?n»T ̂

^%*fh:̂ 5r»jrKT sfrrin^ f̂t̂ # 

^=p m r  ̂(^ w ^ % ?R R R- 

1̂ )  ̂5T̂ t >f «ftr *ft 5ftT >TT̂ tff 

 ̂ wre f>r (ffw ?5rr   ̂irnr̂ -

% (?t<mr)  I

 ̂?r+ai I I V *rnr  JTriĵfr *iV

^ ”la<niai g I JTf 3ft <t.»-i|-̂̂ M 
(5fRl>t.<.lft!5RT) 7̂UTT>T̂«rr

 ̂ 51JKT

T̂?f¥ >Bm  (Tirrm ?rnr)  ^ 5tt? 

<8̂ ̂   «ft , „ff% 5rWf Tt 
'̂pn%?TT»rT I

 ̂ftr ̂q?TT %?TT «rr «fh: ftR|lRf 

 ̂ ̂ <fk fsR % ̂  ^

*fh:̂ ^#w w<TT 

t!  ̂ 5T5̂[̂

:̂T|3T

f f̂ 5̂f=Rwl-̂r   ̂ T *rê

WT I, fepft »q75T W*nfl% (̂tjrrsT) 
I, ft̂nfl- »jjRi

 ̂   #inT  I I 4 ŝ^

%*tsrc ?nqr%% 3>iRT?ft»r ^

3ft 3rn#

 ̂ ift̂ ) % ?T̂T

(?n )̂

I % ?nft «ftf77T̂

(̂ RiiqM)  ̂ I

 ̂̂  1  ̂1̂  I ?o

 ̂ I?)i' ?ftT WTTt

(?rf;RT̂f  ̂ ̂   ̂ i

if VR ̂ rTT 5T̂  ̂̂ f% ?nq- ^

^ ̂  r.

I f%  #

 ̂ ̂   F̂htrrv? sfV

 ̂ 11 4  I %

^ (f̂ m) f   ̂ 5j[7t

 ̂ ̂  ?TRr ?TRT ̂srTffq" ?fk ̂  ̂

 ̂  ̂ =3[Tf̂ r

(’Thmsff) % ̂stM  %  ^ î %2:

5TTW I  ̂ ^

n=nf 5̂TT̂ f^ 5TR3T ̂  q^

v̂TR % %T   ̂ ^ ̂rrf̂- r

q̂ qro’ |?TT ̂n" I 

5TFH  ?Tf̂ ?TR̂ F̂?̂ xjj

# f̂ T I :

The  standards  of  weights  and 
length have been laid down in  the 
Standards of Weight Act, 1939,  and 
the Measures of  Length Act,  1889, 
the standards being the  seer,  the 
pound, the yard and their  multiples 
and sub-multiples.  These standards, 
however, have not been  effectiveljr 
enforced throughout the country.

^ f 5T T?: ^
% Hiqvj  ^ ̂  ̂ ^
I ̂ t ?ft  3ft ?TFT f̂ ?T ?rf
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T̂PT Vft ̂    ̂f¥ T̂FT

W ̂ RTT ̂  ̂sTTET ITT  ̂o  ̂ W  ̂̂  

I 5T̂  ^ I I ?TFT ̂  ̂

(̂■'fl<?tl)  ̂ ̂   f 

?FTT ̂ ETTT   ̂  ̂  ^

 ̂ ?t\T ̂ PTT   ̂  f 

 ̂̂  % ̂ TcTTf̂ ̂  \ ̂ 4  I 

(sT̂  f?r

 ̂  'TT  siTPT ̂  ^ TtfxiT̂

 ̂  I ̂  ̂  =̂ Tf̂ ?ftT ̂

(sq^  ̂fW ) Wfrpff ^  ̂   ̂

ĉrrf̂  i

n̂nr̂ f̂ fefV T̂TrnrsT

11 A wr <nfw^

 ̂  ^  ̂ WT

^ cTTr̂ ̂ fv f̂ vfhnv 

fip̂  ̂  ̂  ̂ TRT 5t5TT t ̂  ̂

% 3RRT  t>   ̂ ̂

t̂?ft I f̂ W  ̂  ̂ r̂f̂

I

«TV?in*ft:̂ (f  ̂)  ̂ 3rmi-i

oî T. 3TO vnN : ?̂TPft ^ 

f   ̂STT  I  ^

n̂iT TOTT I ^  %.

?mr ̂   f ; ^ ^

WT![F T?: ̂  ̂ 5̂ -̂ 

 ̂ I I 4' ̂ ̂HRRTT f

^  % 5IW  r̂t̂ % ’W’<<

'*TT% ̂  ^ Wr ^Hn  ̂̂  ̂

vTTH ̂   ̂I ̂  ̂ifj-

*ft TMt I ^

% ̂   ?TK»fr f ̂  fn» 5T̂ qf^

 ̂ q^fw  

5T̂ I  ̂ ̂ Vtt ̂  ?rrT \

T̂TT ̂ F?t̂ f̂=R>H  %

fV ?rnT f̂ RRt   ̂̂TPJT   ̂ m§̂ HI

•*11̂̂ ̂  ̂ I

•ft VTFRI : *q*iiq % ̂hCH ̂ '*il̂  ̂I

*rft?T 5WT 4W wnrv ̂ ̂  ̂

f  ift 5n;?  JT ̂   qr

f̂pSTTT 5F̂  I  I

Shri S. C. Samanta (Tamluk):  I
welcome the Bill and oppose the mo
tion for circulation for eliciting pub
lic opinion because by  passing  the 
Bill we are not closing every  door 
and. Government will have the res
ponsibility to reach every man about 
the proposal they  have  put before 
Parliament.  So, I think, there is no 
necessity for circulation.

My friend, Shri Sodhia was telling 
us that merchants and Chambers of 
Commerce have not been consulted. 
I would respectfully request him and 
also my hon. friend Shri Reddi to go 
through the book supplied to us, The 
Metric System in India, by Pitambar 
Pant.  In this book  everything  has 
been dealt with elaborately. We find 
at the end of the Bill that there are 
16 Weights Acts and  Weights  and 
Measures Acts in India, and each of 
them is very different from the other.

I have come to know, which I  did 
not know, that in West Bengal a seer 
means 60 tolas, 80 tolas, 82 tolas, 84 
tolas, 90 tolas, 93 tolas, 96 tolas, 101 

tolas, 102 tolas, 105 tolas and 120 tolas

Pandit K. C. Sharma (Meerut (Distt> 
South): Keep these tolas for tomoi- 
row.  .

6  P.M.

Shri S. C. S&mata: One seer means 
this much for different commodities. 
For this reason we want some unifor-» 
mity in a State.  As there is no Act 
in West Bengal in this regard, these 
things have happened there and a seer 
means anything from 60 to 120 tolas.
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Mr. Chalmaii:  The hon. Member
may continue on the next day.  Now 

we have the half-an-hour discussion 

regarding  Development  Grants  to 
Manipur.

DEVELOPMENT  GRANTS  TO 
MANIPUR

Shri Kshane KeWUne (Outer Mani- 
pur-Reserved-Sch.  Tribes):  The
facte to which I have to invite the 

notice of this House today pertains to 

the factors which are responsible for 
jeopardising the Central allocation of 
schemes to the  State  of  Manipur 
which is ruled directiy by the Central 

Government.  A study of these facts 
will cast a sad reflection over the un- 

symathetic attitude of the State Gov
ernment and apathy displayed by the 
same towards the development of the 
State m general and that of the tribal 
area in particular.  Sir, I might  be 
blamed  for  railing  at  everything 
which the Government of  Manipur 
does, but I fail to understand how I 
should appreciate them when almost 
every day I receive complaints from 

the tribal people about the  lack  of 
sympathy, apathy, incompetence  and 
corruption of the  State Government 
there.  When I attempt to invit° the 
attention of the Ministers, they often 
either ignore it or they cover the acts 

of the Administrative Representative 
there or sometimes  camauflage  the 
issue. The Ministers here are the re
presentatives of the people, but so far 
as Manipur is concerned, I am inclined 
to think that they are not here to do 
something good for the public or the 
people of Manipur.

On the 29th May, I asked  of  the 
Home Minister as to whether it was 
a fact that out of the Central grants 
sanctioned  for  1955-56 of Rs. 14-62 
lakhs, Rs. 11-50 lakhs had lapsed. The 
Deputy Minister for Home Affairs had 
vaguely replied that during the period 
the State Government had completed 
works costing Rs. 7  lakhs.  In  this 
connection, I would like to  inform 
the House that Rs. 11*50 lakhs lapsed 
during that year.  Works to the ex-
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tent of Rs. 7 lakhs might have been 

completed,  but  payments  for  the 

works completed were not inade, and 
the unpaid  amount  totalled  about 
Rs. 4 lakhs.  The villagers who have 

constructed a 35-mile road  in  Ta- 

menglong  Sub-Division,  a 10-niule 
road in the southern part of Ukhrul, 

and another 10-mile road in the wes
tern part of Ukhrul at the  rate  of 
Rs. 1,500 per mile were not paid.

As regards Tamenglong, I am sure 
the 'House will be aware that this area 

is a famine-affected area, and the peo
ple of this area enthusiastically work
ed for the construction of the road, 
for. without the money,  they  were 

starving.  They need the money for 
their food and they also worked  on 

the road according to the specific order 
of the State Government Authorities. 
Here is a letter which I received from 
the local people.  The letter was ad
dressed to the  Development  Com
missioner, who was also the Deputy 
Commissioner on  July  1956.  With 
your permission I wish to read out a 
small portion of it.

“That  under  Tribal  welfare 
schemes,  with a  view to give 
some sort of relief as well as to 

develop the  area,  development 
works such  as  construction  of 
water points in the villages and 
new roads f-om village to village 
etc., are given to the public.  The 

wages per day per head (labour) 
was fixed at Rs. 2 for clearing the 
paths, Rs. 2 per square foot  for 
making new wooden  bridges on 
the paths, Rs. 1,500 for new earth
work  per  mile, and at various 

. rates from Rs. 2,500 to Rs. 3,000 
for the construction  of  water 
points.  We have completed  the 
construction works before  three 
months back.  Our works  were 
also supervised and the measure
ments  of  the  works  were 
taken  by  the  Mohorors,  Over
seer,  and  expert  engineer. We 
the public suffer much for delay

payment of our wages for the 
work done as we live from hand 
to mouth.”




